IN THE CENTRAL ADMINISTRATIVE TRIBUNAL : HYDERABAD BENCH
AT HYDERABAD

ORIGINAL APPLICATION NO.8DS5/99

OATE OF ORDER : 7=7=1999,
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Betwaen :-

Or.A.S.V.Prasad

«es Applicant
And

1, Pay & Accounts Officer,
M/o Health & Family Welfare,
Govt. of Medical Store Dept.,
Bombay Central Compound,
Bombay - 400 008.

2. Addl.Oirector,
CGHS, 2nd Floor,
United India Building,
Sirpheronshaw Mghata Rd,
Fort Bomabay - 400 001,

‘e Respondants

Counsgl for the Applicant : Shri P.Bhaskar

Counsel for the Respondents :  Shri V.Rajeshuar Rao, CGSC

CORAM:

THE HON'BLE SHRI R.RANGARARJAN : MEMBER (A)
THE HON'BLE SHRI B.S.JAI PARAMESHWAR : MEMBER (J)

(Order per Hon'ble Shri R.Rangarajan, Member (A) ).
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(Order per Hon'ble Shri R.Rangarajan, Member (A) ).
Heard Sri P.Bhaskar, counsgl for the applicant ang:
Sri V.Ragjeshwar Raoc, standing Counsel Por the Raspondents.
2. Inspits of the fact that the respondants were askad to

file reply and it is poated for orders on 22.6.1999, no raply
has been filed so far sventhough fortnight has elapsed after
22.6.1999, The main reesson for not paying the aepplicant’s

'Lé v
GPF at the time of his voluntary retirement,) GPF particulars
were not avaiiable as he was tranaferred f£e from place to
place. Normally the GPF account should follow the transfer

of an employee. If that is not done, it has to be held

that the Departmental authorities are responsible for the

.delay and in that view the applicant is eligible for interast

on dolayed payments, As the Respondents requests time for
filing reply, two weeks time is given ifor filing reply. If
no reply is filed by than, the OA will be decided on the basis

of the material available on record. List this {JA for orders

Pt —6,

on 21.7.1999,

" (R.RANGARAJAN)
amggg (2) Member (A) _
A E
Datad:_7th_July, 1999, A

Dictated in Opan Court. (atadl
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B THEZ HOM'BLE MR.R. RANGARAJANW {y/////

’ mEMOER ( ADMA ) S
‘THE HON'BLE MR.0.5.3AY7 PARHMES&UA ;

MeM3zR ( JuDL)
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nEDER, Date. 7-7-99
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